
V 	4'  
OA-503/96 

/ 	 ShriSiidam Pandey, the counsel for the applicant. 

On the prayer made on behalf of/'fe learned 

counsel. for the ap1icant, the case may be listed 

on 11.11.96 f'br hararinq on admission, 

/ces/ 	 (D. Purkayastha) 

&mber () 

2/11.11.1996 	List on 13. 12. 1996 for admission befote 

the bivision Bench. 

V. N, Mehrotra 
Vice-Chairman 

	

3/13.12.96 	Shri <.P.1v1ish, proxy.-counsel  for Shri.Paricey. 

roxy-counse1 for the ap1icant pys for 
a shrt aajourrnent. Prayera1lowe. 

1st on 23.01.1997 for amission. 

S Y(ij • Pu yastha) 	 MerA Ivlember(J) 

/ 
4/24.01.97 	 on 05.03.1997 for admissjon 

- 
(VN.ehrr) 

A 



5.7 5.3.97. 	
Shri Sudama Pandey, the counsel for the apolicant. 

- 	 Heard learned counsel for the applicant. admit. 
Issue notices to the respondents to file w/s within 

four weeks. Rejoinder, if any, may be filed within 

Q 	 two weeks thereafter. 

2. 	Heard also on the point of grant of interim 

A 	/ 	relief. Issue notices to the respondents to file 

. 

	

	reply to the prayer for interim relief within four. 

weeks. List it on 29.4.97, before the, Registrar I/c. 

CIO for completion of pleading.

vv  
. 

z 

(s.R. Ad ge) 	. 	 (I.N. Mehrotra) 
Member (i) 	

. Vice-chairman 

6/29. 4. 1997 None for the parties. Notices were issued to 

the respondents no.1 to 3 on 14.3.1997. Notices validly 
served upon the respondents. no. 2 and .3. Due to efflux 

of time notice uponthe respondcnt no.1 is deed to 
have been served under order 5 Rule 19(A) of CPC 
Put up. on 28. 5. 1997 for filing W/s, 

(S. P.inha) 
Dy.Registrar I/c 
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None for the parties. No W/s has yet been 

filed. Put up on 10.71997 for filing W/s. 
- YT_ 

Vn 
Dy. Registrar I/c 

None for the parties. A vakalatnama has 

been filed on.behai.f of.the.railway respondQnts.  

by the 'learned counsel ShrP.icverrna. No W/s has 

yet been filed. Put up on5. 8.1997 for filing W/s 

as a last chance. 	 ­Jk LkE, 

- 	 ( S.P.Tia ) 
Dy.RegiStrar ±/c 

9/5. 8 ~ '1997 

	

	

filed4though sufficient tiiie.was given therefore. 

None for the.parties. W/s has not yet been 

In the circumstances, let this application be 
listed before the Hon'ble Bench for direction 
on 26.8.1997. 

( S. .Sinha ) 
* 	 Dy.Reqistrar I/c 

.97 W/snbtfiled so far. Four weeks further time 

is allowed for the same Rejoinder may be filed within 

two weeks thereafter. List for direction or4.lO.i997. 

(V.I'M.ehrotra) 
Vice-chairman 

'111./ 24.10.97,U/S not filed so far. Four weeks further time is 

allowed for the same. Rejoinder may be filed Wwit'hin'b weeks 

thereafter. List it on 5.1.98 for directxon. 

/CB/ 	 (v 	Mehrotra) 

	

1 	 Vice-chairnan 

1 

	

H 	
1 

MPS. 
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S KJ 



ttl  

97 

S. 

None for the parties. No W/s has yet been 

filed. Put up on 10.71997 for filing W/s. 

( 
Dy. Registrar I/c 

None for the parties. A vikalatnama has 

been filed onbehai.f ofthe railway réspondcn 

by the 'learned counsel Shri/P.KVerrPa. No W/s has 

yet been filed. Put up on 5.8.1997 for filing W/s 

as a  last chance. 	- 
(S.p.a) 
Dy. Registrar ±/c 

9/5. 8 1997  None for the-parties. W/s has not yet been 

filedthough sufficient .tirte.was given therefore. 
In the circinstances, let this application be 
listed before the Hon'ble Bench for direction 

on 26.8.1997. 

( S. .Sinha ) 
Dy.Reistrar I/c 

N/snOt - filed so far. Four weeks further time 

is allowed for the same. Rejoinder may be filed within 

two weeJc thereafter. List'for direction oi4.lO.1997. 

AM• 	 .•• 

(V.t4éhrotra) 
- 	 Vice-Chairman 

1./ 24.10.97. 	U/S not filed so far. Four weeks further time is 

allowed for the same. Rejoinder may be filed within tw'b weeks 

thereafter. List it on 5.1.98 for direction.\\/ 

/csf 	 • 	 • (v 	M ahrotra) 

Vice-chairman 
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W/5.not filed so far. Four weeks further time 

is allowed for the some. Rejoinder may be filed wihin 

two weeks thereafter. List it on 3.3.98 for direction. 

\L. 
(V.f1ehrotra) 

Vice-chairman 

13/0i.03.98 

25.5.98. 

N/s notfiled. so far, Four weeks further time is 

allowed. forthe same. Rejoinder, if any, may be filed. 

within i6wo weeks thereafter. 
I 

List dn 25.05.i9forctirectionL 

(L.R.K.Prasact) 	 (v.Mehrotra) 
Member(A) 	 Vice-Chairman 

W/S not filed so f ar. Four weeks further ti me is 

allowed for the same. Rejoinder may be filed within two 

uaekè thereafter. List it on 18.8.98 for direion. 

/ces/ 	 (v.N. Mehrotra) 

Vice-ch&.rmafl 

15/13. 08. 98 	 VJ/s not filed so far. Four weeks fiher 

time is allowed for the same. Rejoinder, if any, 

may be filed within three weeks thereafter 

List on12.11.1998 for directio • 

H. 	 (L..K.Prasad) 	 (V.A.Phrotra) 
Mener(A) 	 vice-chairman 

164/ 12.11.98. 	Shri Sudama Pandey, the counsel for the applicant. 

u/S not filed so far. Four weeks further time is allowed 

for the same as a last chance. Rejoinder, if any, to be filed 

within two weeks thereafter. List it on 14.1 .99 for direction. 

/CBS/ 	(LAKSHAAJHi.) 	 (L.R.K. PRAS 

NEfIBER () 	 11EMBE'R (A) 



17/14. 0199 
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Shri .Pandey, counsel for the applicanL 

W/s not "filed so far. Four weeks further time 
is allowed for filing 1/s as a last chance. If the same 

is not filed by the next date, the case shall be heazd 
ex-parte. 

List on 24.02,1999f or diectjon 

(La ks hman Jha) 
Nnthbe r (J) 	 Merrüe r (A) 

18./ 24.2.99. 	U/S not filed 80 far. Four weeks further time 

is allowed for the same. Rejoinder, if,  any, may be filed 

within two weeks thereafter. List it on 21.4.99 for 

direction. 

/CBS/ 	 (L.R.K. PRMSRD) 

MEBR (A) 

19/21.4.99 Heard the LearnecV Counsel for the applicant. The case 

as 'admitted on 5.3.97. In spite of sufficient time given 

the respondents are not bothered to file W5. on 14.1.99 
thereep respondents were given 4 weeks time to file WSas 

a last chance, but the same haâ not yet been done; In view 

of the aforesaid position List the-case on 2.7.99 for hearing 
In the meanwhile, the respondents are directed to file WS 
by neat date. 

AKJ 	(LAKSI-n&z JHA) 	 (L.R.K.PRASAD) 
NEMBERJ MEMBER-A 

20/27.99 	For want of time let it be listed on 24.8.99 

for hearing. 

(L.R.. <. Pra sad) 	 C4. Narayan) 
Member (A) 	 VjceChajrman 



21/24.8.1999 	 For Want of time, list it for hearing.A  
on 7,10,1999, 

Lakshrnan Jha ) 	 ( L. LX. Prasad 
NPS • 	 Mem1r (J) 	- 	 Memter (A) 

22/7,10,99, 	List)t for hearing on 14.12,99 

AKJ (L.JHA) 	.• 	 (L.R.K..p$A MEMBER(J) 

	

23/14.12.1999 	None for the parties. 

List it for hearing on 2.2.2000. 

( Lakshman jja ) 	 ( L. R. R. Prasad ) 
Math 	(j). 	* 	 Member (A) 

	

24/0202.200O 	Fo.rwant of time, the hearing i.,-, adjourned to 
03.03.2000. 

(L.kinincjliana) 	 (S.arayari)/V.C, Me-nber(g) 	 . 

3.3.2000, 

For want Of time, hearing is adjourned to 
8.5,2000 for hearing, 

/cssf 	(L HfINGLI.4N,) 	 . 	 (s. NMR/YMN) 
1'1EI1BR () 	 . 	. 	VICE-CHAJR11N 

2 6/8 .5.200 	As D.B. of Court No.1 is Sitting at 

Ranchi, list it for hearing on 29.6.2000. 

sics 	( f. Hmin 1 jaria. )/N (A) 	(Lakshman Jha )/M (J) 



.6.2000 

O.A. 5 03/9 6 

&hri Sudama Pardey, counsel for the applicat. 

On the request of the learned courel 
for the applicant, list it for hearing 

on 4.,2000, 

( L.Whgiana ) 	 ( Lakshman Jha ) 
• Member (A) 	 Member (J) 

-•.- 	.•• 	.• 	,:.. 	 •.. 

For want of time* list it for hearing 

on 18.9.2000. 
A~v 

	

( Li ana ) 	 ( Lakshman Jha 

	

Menir (A) . 	 Mernr (J) 

r 	. 	 • 

2000 	 As the Court No.1 is not available; 
list it for hearing on 14.11.2000, 

fl 	ingliaDa ) 	( S.Naraya ) 
MIS. 	 Member (A) 	 Vce-Chajran 

3./ 14.11.2000. 

None for the parties on account of resoltjon 
in bar today on sad demise of an advocate, Shri S.Mukhrjee. 

H •. The case i adjourned to 9.1 2001 for hedtlng. 
H 

/CB f 	(L.R .K. 	 . 	 (S. NIR,yRN)/V.0 . 

31./ 9'.1.2001. 

For want Of time, hearing is ad5ourned to 
13.3.2001. 

(L.R.K. PRIS/O71flr 	 (s. NMRMYAN)/V.C. 
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3,3.2001 

CM 	
E n the requSt made on behalf of \  

.5  $hriSandeY?c05 	
, for the apPliC8flt 	

.. 

.5,.. .
lit it on 4.4,2001 for hearg. 

'H 
(L.R.K.praSad) 

MJ) 
 

.33/04.04.2001 ; 	For want of time, the hearing is adjour 

to 23.05.2001 

skj 	 ) 	(S.Narayan) 

34/23 .5 .2 001 	Shri S .Pandey, counsel for the app1icn 

None f orthe respondents 

List it on 29 .7 .20Ql-for 

hearing.. 

SKS L. Hmingliana )/M(A) 

35/30.7.2001 . 	For want of D.B., list it on 29.8,2001 

for hearing. 	I 

. Hrningliana )/M(A) 
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36/2 9. 8.2001 	5hrj S.Paridey, counsel for the applicant. 

On request, list it for hearing 
on 19, 

( L,Hrnngliana )/M(A) 	( L,Jha )/M(J) 

37/19,9.2001 Shri J.hasad for  Shrj S.Pandey, counsel for applicant, 

On request, list it for hearing on 
12.11,2001, 

MIS. ( L.Hminglian )/M A) 	 ( L,Jh'a )/14(J) 

38./ 12.11.2001. For want of time, hearing is adjourned 

to 5.12.2001. 

fcs/ 	(L. JHA)/M(J) 	 (L.R.KRAsAD)/r(A) 

39/5 .12 .2 001 	For want of time, list it on 15 .2 .2 002 

for hearing. 

SKS 	/ ( 	 /M(A) 	( L. 31-ia /M(A 
04  

40/15,02.2002 : 	Since 1)3 is not available today, list it 
on 15.03.2002 for hafing. 

skj 

41 

15.3.02 	 List it for hearing on 15.4.2002. 
CM 

(S hyaa 



List it on 30.4.2002 for hearing. 

(S hyamA DOr) 
M() 

43./i 0.4.2002. ShriR.N. Sinhaj the proxy counsel states that 

Sh'ti . Pandey, the 166rhd àounsei for the ap.plicant is 

not available due to some personal difficulty. List it:on 

6,5.2002 for hearing. 

(L.R.K.-1SD571(A) 

On the request rnae by Shri R.N.Sjnha, proxy 

counsel for the applicant, Ile listed for hearing 

raMITd '/M a/M(A) 

44/6. 5L.2 002 

45/27.06.2002: M.:S.Padéy, aDunsel for the apolicant. 
None for the respondents. 
At .thQ r equest of L/c for the aplic ant, be 

listed on 19.07.2002 for hearing with dire on to inform 

the otherside 1 

sk 	(L.R&.Prasad)/ (B .N Singh Nee1m)C 

5./ 19.7.2002. Shri J. Prasad, proxy counsel for Shri S. Panday 

states that Shri Pandey has suddenly fallen ill. He, 

therefore, prays for and is allowed adjournment. List it 

on 6.8.2002 for hearing. 

85/ 	 (SHYAD J) 	' 



O.A.5O3/ 6  

The M. c.urel for the applicart Shri S.Parey 

id*ms that the id. c.un$elf.r tie resp.nier*s Shri 
- P. iç em 	nt 	 trófe, 4eeJca 
adj.nnent, Qn his recuest, be listed for hex inly  
on 26.8.2002. 

sxb7 
(Shyan i)/M(J) 	(8I! Jha 

48111 111112 0.8.2002 	We to shortage of time, be listed for hearing 

	

o26.82OO2 	 S 

	

sks 	(Shyama :Vr (j) ( 

49./ 26.8.2002. On the request made by the l8arned counsel 

for the applicant, be listed on 19..2002 ror hearing. 

	

ces/ 	(5. OOG3) 	 (L.R.K. PRAS)/N(A) 

50,/ 19,,2002. With consent of the learned cøunsel for both the 

parties, list it on 20..2002 for hearing. 

P& 

/CBS 	(S. DOGR)T ' 	 (S. JHA)/r(A) 

51/2 0.9. 002 	 ior want of time, be listed for 
heari.ç n 3.10.2çC. 	j2 

(S.Dogrt')M(J) 	(S.ha )/M(A) 
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./ 03.10.2002. C,°unsel f-or the applicant : Shri Sudama Pandey. 

Coun.sai for the respondents: Shri P.K. Verma. 

Heard learned counsel for the parties. At the vary 

out-sat, Shri Sudama Pandey, the learned counsel for the 

applicant states that the applicant has already been granted 

promotion to the post in question, and as such his grievances 

have been redressed by the respondents. In view of the aforesaid 

position under instructions from his client, he states that 

the applicant may be permitted to withdraw this case to which 

the learned counsel for the respondents has no. ojaction. 

2. 	In view of the abovc position, this O.A. is dismissed 

as withdrawn by the applicant.. 

CBS/ 	(S. odAJ) • 	 • 	(L.R.K. PRASiD)fM(R) K ( 

1 	•\\ 	 •• 	/ 	 I 


